" :_;’ '; ’\(/ .

CEHTRAL ADMIMISTRATIVE TRIBUMAL . PRIMNCIFAL BENCH
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Eed

Maw Delhi, this the 17tn day of Sephtemnber, 2002

Hon“ible Shrd Justiocs V.35. igngWﬂl Cha i rman
Hon ble Shri M. Singh, Member (&)

Dr. Roam 3ingb
G-, geientists Apartment
IARI, Mew Delhi _. Applicant

(ahrl PR SHATINE » advocate)

agricultural Seientisvs

Racruitnent Boarda

at Krishi Bhavan

Mlsa, Mew Delhi

2. Jnd1an agricultural Researct
Inetitute, Krishl Bhlavan
Hew Delhl

L Seoretary
Mlﬁlbtfy of agriculture
wi-ishi Bhavan, M Delhi

4. Dr" J.H Pandﬂy

-

CISH, LUuHHuW

5 Director General
Indian Council of Agr cultural Ressarch
Kiriahi Bhavan

Maw Delhi - Respondents
(Shrri  Piyush sharma, advocate Tor afficial  respondents
aid Shri S.R.Owivedl, advocates Regpondent Mo . d)

ORDER(otal)
ahri Justice V.S. aggarwal , Chialihan

The applicant Or. Room Singh is a sclentist. By
virtus of present application, he seaks setting aside of
the appointment of Respondent No.d (Dr. g M. Pandey) to

the post af Hvad ot the Diwision of Frult &

5
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Merticultural  Technology  in the Indian agricultural
Ressarch Institute, Krishi Bhavan. He Turther seeks

diraction  that the applicant should be appointed to the

said post with all sonseguantial benefit.
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Z. The grisvance of t applicant basically is that ne
{5  the senior most scientist in the department; he 1is

more  gualified than Respondent Mo.d and in any  case

appointment of Raspondent No.d violates the guidaelines
issusd Ly the Departmen ander e pgricultural

Seientific Service Rules of ICAR.

3. Heedlass  to say the respondents have contested the
wolication.

4 . Taking up the last argument of the learned counsel

for the applicant in the Tirst instance, reliance has
bawen placed on paragraphs & and 2 of the quidelines which

are reproduced bolow, for the sake of facilitation.

G The model qualificatiwnw for the Head will be
similar to those prescribed for the post of Project
Covrdinator ($ Chapter 3 O Ravised
gualifications].

Q. The incumbent will not be permitted to join  oF
apply  for another eguivalent position, within ICAR
ar outside, during the first Four rears of  his

tanure .,

Though this plea was not part of the application, sincse
it had besen referred to during the oourse of the
(~ argumants  we geem 1t proper to deal with the same. The

guidalines provided that the incumbent will not ba

permitted o join  or apply  for another egquivalent
position within ICAR or outside during the first four

VAT of his tenure. Respondent No.d axplaing that when

rS‘

he applied for both the posts when he was at Bhubaneshwar
and secondly he had applied for the post in question that
has bean offered to him Which, he has since joined on his

being selected. Once a person had applied f
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otio posts
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aimultaneously and at & time wheh he was  holding  an

inferior post his preference for a higher post will not

soms o the resoues OF the applisant.

' Soa gt s g e o e e oo 20 A Ry Ao pou vn hir § st v 3 v ol s ok o, . [P
S. AR regaras the olthes contentvion, indssd we are nob

dwslling  into it any further. The post in question has

et

basn advertised and was o e Filled by direct
recrultment. Adveirtisemsnt In this regard has  been

issued which offers direct recruitment to the post in

1 which

Jots
-

cprestion. A1l eligible candidates sould apply

seniority will not arise. Feeble attempts have been made

cthat  applicant  only  should have besn  selected. This

Tribunal will not go into this aspect unless there are
GOMmE mala fide or any other scope to interfere. It s
for the axpert body to interview the necsssary candidates
aiid  plok the best of the lot. Onces they have 'ccnduct&d

the test/interview in accordanse with the adveartisement,

without merit Tfails and is accordingly dJdismissed. M
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(M.R2 Singh) (¥.3. Aggarwal)
Member(a) Chairman
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